
QENTRAL ADMTh ISTRATIVE TRIBWAL 

BPNGALOREBENCH 

Secbnr Floor, 
Cmmercial Corapicx. 
Indirenagar, 
13PN GALORE - 560 031. 

Datecj:1 

1995 ,  APPL1CATICN NO. 	940 .of 1994. 

APPLiCANTS: .Sri.R.Vijayaktlnar,Bayigajore. 

v/s,. 

RES1DENTS:Tha Divisional Engineer(óe), 
' 	Bangalore Telecom fist ,Central Exchange( Internal) l 	

Bangalore and two others. 

To 

Chandrashekar Complex,No.27, 
First Main Road, Fkirst Floor, 
Gandhinagar,Bangjo.,9 

2. 	 Central 
Government Standing Coi.sel,High 
Court 	 001. 

Subject:— Fsrwarding copies of the Orders passed bythe 
Central Mministrative Tribünal,Bangaiore_. 

---xxx--- 

Please find enclosed herwith a copy of the Order! 

Stay Crder/Intcrim Order, passed by thi Tribunal in the above 

mentioned application(s) cn SixthMarch,1995. 
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7..1O..87 as at Annexure A6 imposing the penalty of 

reduction of pay by three stages with cumulative effect. 

This order of the Disciplinary Authority is dated 

7.10..87,and it seems to have been served on the 

applicant soon thereafterhe applicantfjled an appeal 

to the Divisional Engineer, who is the Appellate 

Authority on 6.12.93 as at Annexure A7 i.e. 	after a 

lapse of more than six years after the Disciplinary 

Authority had imposed the penalty. Shri Anandaramu for 

the applicant states that the applicant was removed from 

service on account of some other proceedings and he got 

subsequently reinstated and as such there was a delay in 

filing the appeal.. Whatever that may be, we notice that 

when the appeal was filed in December, 1993, the 

Appellate Authority had not rejected the appeal on the 

ground that it was filed well beyond the normal time 

limit and had entertained the appeal of the applicant 

and had modified the penalty by reducing the penalty to 

reduction by two stages instead of by three stages as 

ordered by the Disciplinary Authority. 	The orders rf 

Appellate Authority as at Annexure A8 is dated 29th 

January, 94. The appeal memorandugs at Annexure A7 is 

a fairly detailed one, but the Appellate Authority had 

not traversed various grounds raised in the appeal, but 

simply stated that after going through the appeal, he 

had come.to  the conclusion that the Punishment Qrder is 

disproportionate and severe compared to the misçoridubt 
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or the official. 	Shri Anandaramu for the applicant 

submits that as this is a non-speaking order, it has to 

be quashed.. He further submits that 4pe the applicant 

was placed exparte during the inquiry and he has not 

been given a copy of the inquiry report, and he prays 

that the department may be directed to furnish a copy of 

enquiry report to the applicant so that after going 

through the same, he may take up additional grounds 

before the Appellate Authority as to how the non supply 

of enquiry report had caused prejudice to him. 

2. After hearing both sides and in the light of the 

facts and circumstances of the case, we hold that it is 

a fit case where the order of the Appellate Authority as 

at Annexure..A8 should be quashedmjvie accordingly quash 

the same. We also direct the department to furnish a 

copy of the enquiry report to the applicant within two 

weeks from the date of receipt of a copy of this order 

and the applicant within two weeks thereafter may submit 

a supplementary appeal confining himself to the question 

as to how the non-supply of enquiry report had caused 

prejudice to him. 	The Appellate Authority should 

dispose of the appeal dated 6.12.93 as at Annexure A7 

along with additional ground relating to non - supply of 

enquiry report within six weeks from the date of receipt 

of supplementary appeal referred to above,on merits by 

means of a speaking order.. 
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3. With the above observations, this application is 

finally disposed of No cost. 
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(A.N.. ..VUJJANARADHYA) 	 (VRAMAKRISHNNAN) 

MEMBER (3) 	 MEMBER (A) 
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